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 STATEMENT  RE.  ACTION  TAKEN  हर
 GOVERNMENT  ON  ASSURANCES  ETc.

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENT-
 ARY  AFFAIRS  (SHRI  B.  SHANKA-
 RANAND):  I  beg  to  lay  on  the
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 Table  the  following  statement;  show-
 ing  the  action  taken  by  the  Govern-
 ment  on  various  assurances,  promises
 and  undertakings  given  by  the  Minis-
 ters  during  the
 Lok  Sabha-—

 verious  sessions  of

 FOURTH  LOK  SABHA

 (ey  Statement  No.  XXX  ,  .

 it)  Statement  No.XXXVII.

 (int)  Statement  No  XXXVI

 {w)  StatementNo  XL,

 (०)  Statement  No  XXVII

 (छा)  Statement  No  XXXII,

 Sixth  Session,  ‘1968.
 Seventh  Session,  r96y.
 Ninth  Session,  1969.
 Tenth  Session,  ‘1970.
 Eleventh  Session.  ‘1970,

 Twelfth  Session,  r970.

 FIFTH  LOK  SABHA

 (ou  StatementNo  XV,  .

 (vm)  Statement  Nu  XXXV  .  .

 (ex)  Statement  No  XXII,  न

 (x)  Statement  No  XXVI  .  नि

 XVIII,  .

 XVI,  :

 XIX,

 XU.

 (at)  Statement  No  XI  वि

 (af)  Statement  No

 “xat)  Statement  No

 (cm)  Statement  No

 (ste)  Statement  No

 (evn)  Statement  No  XID,  +.

 (xt)  Statement  Nv  ४  ५  .  .  7

 (aunt)  Statement  No  I

 (xs  Statement  No  TI  ;

 [Placed  m  ubrars.  Sce  No

 Norirrcations  unper  Errorr  (QUALITY
 Contrro,  anp  Inspectton)  Act,  3563

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHHI
 VISHWANATH  PRATAP  SINGH):  I
 beg  to  lay  mn  the  Table—

 ie)  A  copy  each  of  the  following
 Notifications  (Hindi  and  Eng-
 lish  versions)  under  sub-

 First  Session,  r97!
 Second  Session,  I97I.
 Third  Session,  .977
 Fourth  Session  79723
 Fitth  Session  7972
 Sixth  Session,  2972
 Seventh  Session,  973

 Exghth  Sesston,  1973.
 Ninth  Session  973
 Tenth  Sesswn  3974

 Eleventh  Session,  974
 Twellth  Session,  r974.

 Twelfth  Session,  1974.
 '  T—yojo  “sy

 section  (3)  uf  section  77  of
 tte  Export  (Quality  Control
 and  Inspection)  Act,  l943

 g)  The  Export  of  Fish  and
 Fish  Products  (Inspection)
 Second  Amendment  Rules,,
 ‘1974,  published  in  Notifica-
 ton  No  8.0,  3354  in
 Gazette  of  Indie  dated  the
 Rist  December,  1974
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 (2)  The  Export  of  Frog  legs
 (Inspection)  Second  Am-
 endment  Rules,  1974,  pub-
 shed  in  Notification  No.
 8.0.  3355  in  Gazette  of
 India  dated  the  2ist  Decem~
 ber,  1974.

 (3)  The  Export  of  Frozen  Lob-
 ster  Tails  (Inspection)
 Amendment  Rules,  ‘1974,
 published  in  Notification
 No  SO.  3356  in  Gazette  of
 India  dated  the  2lst  Decem-
 ber,  1974.

 (4)  The  Export  of  P.  V.  ०.
 Leather  Cloth  (Inspection)
 Amendment  Rules,  1974,
 published  in  Notification
 No.  8.0.  3357  in  Gazette  rad
 India  dated  the  2st  Decem-
 ber,  1974,

 (5)  The  Export  of  Linoleum
 (Quality  and  Inspection)
 Amendment  Rules,  1974,
 published  in  Notification
 No.  8.0,  3358  in  Gazette  of
 India  dated  the  2lst  Decem-
 ber,  1974.

 (6)  The  Export  of  Paints  and
 Alhed  Products  (Quality
 Control  and  Inspection)
 Amendment  Rules,  1974,
 published  in  Notification

 No.  8.0.  3359.  in  Gazette  of
 India  dated  the  2ist  Decem-
 ber,  1974.

 (7)  The  Export  of  Cast  Iron
 Sol]  Pipes  and  Fittings
 (Inspection)  Amendment
 Rules,  1974,  published  in
 Notification  No.  S.O.  3360
 in  Gazette  of  India  dated
 the  2ist  December,  1974,

 (8)  The  Export  of  Cast  Iron
 Manhole  Covers  and  Frames
 (Inspection)  Amendment
 Rules,  1974,  published  in
 Notification  No.  8.0.  336]
 in  Gazette  of  India  dated
 the  2igt  December,  1974.
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 (9)  The  Export  of  Expected
 Metal  Stee}  Sheets  (imapec-
 tion)  Amendment  Rules,
 ‘1974,  published  in  Notifica-  ,
 tion  No.  S.O.  3362  in  Gazette
 of  India,  dated  the  2lat

 December,  1074.

 (10)  The  Export  of  Electric
 Cables  and  Conductors
 (Inspection)  Amendment

 Rules,  1974,  published  in
 Notification  No.  5.0.  3363  in
 Gazette  of  India  dated  the
 2lst  December,  1074.

 (ll)  The  Export  of  Bicycles
 (Quality  Control  and  Ins-

 pection)  Amendment  Rules,
 1974,  published  in  Notifica-
 tion  No.  S.O  3364  in  Gazette
 of  India  dated  the  ist
 December,  1974.

 (12)  The  Export  of  Automobile
 Spares  Components  and  Ac-
 cessories  (Quahty  Control
 and  Inspection)  Amend-

 ment  Rules,  1974,  published
 in  Notification  No.  8.0,  3365
 in  Gazette  of  India  ated
 the  2]lsi  December  1974,

 (18)  The  Export  of  Sewing
 Machine,  (Quality  Control
 and  Inspection)  Amendment
 Rules,  1974,  published  in
 Notification  No.  s.0.  3396
 in  Gazette  of  India  dated
 the  28th  December,  1974.

 (i4)  The  Export  of  Small  Tools
 and  Hand  Tools  (Quality
 Control  and  Inspection)
 Amendment  Rules,  1974,
 published  in  Notification
 No.  0.  3397  in  Gazette  of
 India  dated  the  28th  Dec-
 ember,  l974

 (18)  The  Export  of  Diesel  En-
 gines  (Quality  Control  and
 Inspection)  Amendment
 Rules,  i974,  published  in
 Notification, Ne.  S.O.  3398
 in  Gazette  of  India  dated
 the  28th  December,  1974.
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 (16)  The  Export  of  Light  Engi-
 neering  Products  (Inspec-
 tion)  Amendment  Rules,
 ‘1974,  published  in  Notifica-
 tion  No.  8.0.  3399  in  Gazette
 of  India  dated  the  2dth  Nec-
 ember,  ‘1974.

 4l7)  The  Export  of  Organic  Che-
 micals  (Inspection)  Amend-
 ment  Rules,  1975,  publLshed
 in  Notification  No.  S.0.  92
 in  Gazette  of  India  dated
 the  llth  January,  ‘1975.

 (i8)  The  Export  of  Power  Driven
 Pumps  (Quality  Control  and
 Inspection)  Ameniment
 Rules,  1975,  published  in
 Notification  No.  8.0.  233  in
 Gazetie  of  India  dated  the
 25th  January,  1975,  [Placed
 in  Library.  See  No.  LT-
 9041/75).

 (b)  A  cdpy  each  of  the  following
 statements  (Hindi  and  Eng-
 lish  versions) :—

 (l)  Statement  showing  the  allot-
 ment  of  controlled  cloth  to
 various  States  durmng  the
 month  of  May,  I974  out  of
 April,  974  packing.

 (2)  Statement  showing  the  allot-
 ment  of  controlled  cloth  to
 various  States  during  the
 month  of  June,  974  out  of
 May,  974  packing.

 (3)  Statement  showing  the  allot.
 ment  of  controlled  cloth  to
 various  States  during  July,

 394  out  of  June,  1974
 packing.

 (4)  Statement  showing  the  allot-
 ment  of  controlled  cleth  to
 various  States  during  Aug-

 “ust,  4974  out  of  July,  974
 packing.
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 (5)  Statement  showing  the  allot-
 ment  of  controlled  cloth  to
 various  States  during  Sept-
 ember,  974  out  of  August
 974  packing.

 (6)  Statement  showing  the  allot-
 ment  of  controlled  cloth  to
 various  States  during  Octo-
 ber,  974  out  of  September,
 974  packing.

 (7)  Statement  showing  the
 item-wise  and  category-wise
 packing  (production)  of  con-
 trolled  cloth  during  April—
 September)  ‘1974,  [Placed
 in  Library.  See  No.  LT-
 9042/75}.

 2.0i  brs.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY-GENERAL:  Sir,  I
 have  to  report  the  following  messages
 received  from  the  Secretary-General  of
 Rajya  Sahbha.—

 (i)  ‘I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha,  at
 its  sitting  held  छा  Wednesday,  the
 26th  February,  1975,  adopted  the
 folowing  motion  in  regard  to  the
 presentation  of  the  Report  of  the
 Joint  Committee  of  the  Houses  on
 the  Indian  Penal  Code  (Amendment)
 Bill,  3972:—

 “That  the  time  aprointed  for
 the  presentation  of  the  Report  of
 the  Joint  Committee  of  the  Houses
 on  the  Indian  Peral  Code  (Am-
 endment)  Bill,  1972,  be  further

 extended  up  to  the  last  day  of  the
 second  week  of  the  Ninety-third
 Session  of  the  Rajya  Sabha.”"

 (ii)  ‘In  accordance  with  the  pro-
 visions  of  rule  i  of  the  Rutes  of
 Procedure  and  Conduct  of  Susiness
 in  the  Bajya  Sabha,  [  am  “irected
 to  enclose  a  copy  of  the  Requusition-
 ing  and  Acquisition  of  Immovable
 Property  (Amendment)  Bill,  3975,


